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3 0.a. 350.951.2018 with M.A. 350.475.2018

No. O.A. 350/00951/2018 Date of order: 23.7.2018
M.A. 350/00475/2018

Present: Hon’ble Mr. A.K. Patnaik, Judicial Member

For the App|icant - Ms.K. Bhaftacharyya, Counsel
For the Respondents ; None
. : O RDE R {Oral)

A.K. Patnaik, Judicial Member:

Heard Ms. K. Bhattacharyya, Ld. Counsel for the applicant. |
2. This Original Application has been filed by the applicant under Section 19
of the Administrative Tribunal Act, 1985 seeking the following relief:-
() Order do issue directing upon the_respondents to disburse the ex-.
gratia lump sum compensatlon it ){I;o ?‘é“a;{lcant as per circular dated
and 1 Q,Q?

5.11.1999, 8.2.2006, 30. ‘OrthWIth considering the
application of the apphca

\
(i) -Order do fis |
submit before the Hewble Frik
with the case; | < ‘

(i) Order dog&ﬁe dlre: o u&hﬁ ts to give interest @
18% per cent for delay pay g .

(iv) Any other re li rel ’,e’f \ ¢ hedrhisbible on the basis of the
adjudication of the matter, \ |

*-...,..i g
(V) Liberty may be givéh—under~Section 4(5)(a) of the Central
Administrative Rule to move this application jointly;

3. As prayed for by Ms. K. Bhattacharyya, Ld. Counsel for the applicant, that
Jamini Kangal, mother of the applicants, was an employee under the
respondénts and met with an accident while performing her duty and died on
6.2.1998 and the applicants got compensation under West Bengal Worksmen
Compensation Act, 1923 and ‘applied before the respondent authority on
5.5.2018 for givihg them ex-gratia lump sum compensation amount as per
circulars datedl 5.11.1999, 8.2.2006, 1.5.2007 and 30.9.2008 of the Railway

Board. She preferred a representation on 552018, which is. still pending

consideration. W/



! A © p.a.350.951.2018 with M.A. 350.475.2018

./ 4 Ms. K. Bhattacharyya, 1.d. Counsel for the applicant submitted that the
grievance of the applicant would be more or Iéss addressed if a specific order is
*:f’” passed by directing the concerned authority i.e. respondent No. 1 to dispose of
/ the representation dated 5.5.2018 taking into consideration the provisions of
letter dated 5.11.1999 within a specific time frame.

5  Therefore, | dispose of this O.A. by directing the respondent No. 1, that if
any such representation as claimed by the apbhcant has been preferred on
552018 and the same is still pending consideration, then the same may be

considered and disposed of within a period of six weeks from the date of receipt

of this order.

6. Though | have not entered into the ments of the case still then | hope and

trust that after such conmderstj@n“? the aﬁ%ﬁd' grievance is found to be
o e

genume then exped|t|ous sl}{s |

within a further penod Qf“thre T ok

, c .
extend the benefits ex—gﬂatla lufy
if in the meantime thL sa (@2 ’ 'to hafie been preferred on
5.5.2018 has already b s/ 0s€ '_,' a3t tereof be communicated

tRnn 7 ’ .
to the applicant W|th|n a mxaxof‘?»waejs&,fr date of receipt of a copy of

et mo"‘ *

this order.

- 7. With the aforesaid observation and direction, the O.A. is disposed of. MA.

also stands disposed of accordingly.

8.  As prayed for by Ms. K. Bhattacharyya, Ld. Counsel a copy of this order
along with paper book be transmitted to the respondent No. 1 by speed post for
which Ms. K. Bhattacharyya undertékes to deposit necessary cost in the Registry

by the next week.
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